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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA,
ORIGINAL APPLICATION NO. ’|QOF 2025/EZ

(Under Section 18 read with Sections 14, 15 of National Gre }»\

Tribunal Act 2010) S. Chaudhuri

Bidhnanagar Court
Kolkata

negd. No--6584

Exp. Dt-21-08-2028,

IN THE MATTER OF:

Girija Prasad Patra

VERSUS

State of Odisha, And Ors
Respondents...

SUPPLIMENTARY AFFIDAVIT ON BEHALF OF THE APPLICANT:

|, Girija Prasad Patra, Son of Gokulchandra Patra, aged about 49 years, by
occupation- Business; residing at Brahmanbati, P.O. Badamulai, P.S.

:Gobindpur, Town/District : Cuttack, Odisha -754018 do solemnly affirm and

say as follows:

1. | am the Applicant herein and am conversant with the facts
and circumstances of the instant case. | am competent to
affirm this affidavit.

2. | say that the Applicant seek liberty to place on record
certain documents that are crucial for a holistic
adjudication of the present matter.

3. | say that the contention of the Applicant in the Original

Application is that sand is illegally transported through the
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narrow embankment road of the village. The villagers
approached various state authorities ventilating their
grievances about the illegal plying of vehicle and pollution
caused thereof, but till date there is no relief , no action is
taken by the respondent authorities. The RTI Reply dated
15/05/25 received by the Applicant from the mining officer
Cuttack, show that the Road to Balado Nainlo river bank is
towards North East whereas the illegal sand miners are using
the narrow road of river embankment of the village that is
towards south east, the south east road is used illegally by

the sand miners. Copy of the RTI Reply dated 15/05/25 and =" Ty

...l d Oﬁ\
pictures of the village road is annexed herewith and marke /6%@% 7\
0 %,
as annexure P/1. -<},‘§>¢ 04 @.0”0,, a
\ .
| say that the contention of the Applicant in the Orlgmal ’%9 / )
e-’ / ‘{rf S
”vr)‘ B o
Applicationis thatthe villagers in their representation before L2

also submitted that the private respondent is mining illegally
in excess of 22009 cum sand per year as specified in the EC
and outside the designated plot through out the day by using
heavy machines. The RTI reply of the Mining Officer Cuttack
dated 15/05/25 encloses information from 1/11/24 to
17/01/25 which show that mining is taking place at 12.27.28
am in the morning at Balada NainloDevi river and for two
months the dispatch quantity of sand is 348 cum, that is

absolutely wrong. Even if the number of trucks transporting



71

X

sand is 15 per day considering the number of trucks evident
in the Annexure 13 of the original Application then taking
into account the reply dated 15/05/25 of the Mining officer
Cuttack if the truck carries 16 cum sand then per day then it
amounts to 240 cum sand per day and 7,200 cum sand per
month and 86,400 cum sand per year that is way beyond the
extraction limit of 22009 cum per year as provided in the

Environmental Clearence. Copy of the RTI reply dated

it
Annanagar CoU
Bidne Kolkata

. ._No ; T .
OGS
| say that the RTI reply dated 15/05/25 show that only 200 Ov '\/

~_

trucks are transporting sand for two months which is
completely‘ wrong as  Annexure 13 with the Original
Application show that more than 15 trucks are plying at that
particular time illegally using the south east village road.

| say that the simple mathematics show that the number of
trucks =Total sand volume divided by volume per truck. So --
--=38078 cum divided by 16 cum= 2379.87 thatisapprox2380

number of “trucksare plying per month and illegally using the
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south east village road. Therefore per day more that 79
number ofvtrucks are plying illegally using the south east
village road. The contention of the Original Applicant is that
38078 cum sand is extracted per month illegally from Balada
NainloDevi river.

| repeat that the Respondent authorities have deliberately
abused their respective delegated powers by indiscriminate
river sand mining directly, influences the shape of the
riverbed. This often results in many indirect and cumulative
effects on the physical characteristics and the dynamic
equilibrium of erosion and sedimentation of a river, and will
Cause an adverse impact over the ecological balance

| say that if the prayer of the Applicant in the Original,,--*’bf%ﬁ—lé}f\%
Vao

i n
Application is not allowed the Applicant  will suf)f r s.Ghaud““Couﬁ ¥
K

irreparable loss and injury.

lsayandsubmitthatthisHon’bIeTribunaIwillbepleasedtoa O!/T, O‘://
[lowtheinstantOA

Girija Prasad Patra, Son of Gokulchandra Patra, aged about
49 years, by occupation- Business; residing at Brahmanbati,

P.O. Badamulai, P.S. :Gobindpur, Town/District - Cuttack,

Odisha -754018
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&

VERIFICATION

|, Girija Prasad Patra, Son of Gokulchandra Patra, aged about 4S5 years,
by occupation- Business; residing at Brahmanbati, P.O. Badamulai, P.S.
:Gobindpur, Town/District : Cuttack, Odisha -754018 , do hereby verify
that the contehts of paras 1 to 6are true to my personal knowledge and

rest of the paragraphs are my humble submissions and that | have not

suppressed any material fact;

l/€/25 Aug
Date: th day of , 2025,

01 AUG 201

Place: Kolkata -

%/KP\S@\ ?\-*«.9\ (\7@.}«*—& )

/éf
(M\/DLDI:&)
Signature of the applicant

. CHA RI
* NOTARY %
GOVT. OF INDIA
Regd. No.-6584/08
Bidhannagar Court
Dist.-North 24 Pgs
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CUTTACK DIVISION, CUTTACK
Letter No. 878/ Mines, dated 05.03.2025

OFFICE OF THE DEPUTY DIRECTOR OF MINES, @

Sender

Mining Officer cum Public Information Officer
Cuttack, Division, Cuttack

Receiver
Sri Jibanananda Patra, -
S/o- Ramesh Chandra Patra,
At-Brahamnabati, PO- Badamulei,
PS-Govindpur, Dist- Cuttack,
Odisha, Pin-754018.

Sub-Information sought by Sri Jibanananda Patra under (RTI) Act 2005
application dated 18.01.2025, which was received in this office on

22.01.2025.

Sir .
In the context of the sbove-mentioned letter, you are hereby informed that the

necessary inforrnation is available with this letter which is enclosed by the mining

officer, Cuttack.

This is for your kind information
Yours faithfully

Annexure attached from Ato C
Mining Officer cum Public Information Officer

Cuttack, Division, Cuttack
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INFORMATION

1. An Agreement signed by Jibanananda Patra on 03.08.2022 to accept Y-
Form is attached herewith as Annexure-A and the copy of the letter sent by
leasc holder regarding cancellation of lease agreement which was sent to
Tahasildar Kantapada which is attached herewith as Annexure-B.

\_.}/ﬁoud to Balada Nainlo river bank is towards the North-East.

Mining Officer cum Public Information Officer

Cuttack, Division, Cuttack

CERTIFICATE

Certify that all endeavor have been taken to translate the document from Odia to
English by me and typed in front of me. '

Cuttack
Date: o5 (2026  DEBASHI(S SAMANTARAY
l §”l ( DEBA Advocate
£.N0-0-4212024
Ph-7978314485
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OFFICE OF THE DEPUTY DIRECTOR OF MINES,
CUTTACK DIVISION, CUTTACK

Letter No. 1465/ Mines, dated 16.04.2025

Sender

Mining Officer cum Public Information Officer
Cuttack, Division, Cuttack

Receiver

Sri Surendra Kumar Patra,
S/o- Pravakar Patra,

At-Brahamnabati, PO- Badamulei,
PS-Govindpur, Dist- Cuttack,
Odisha, Pin-754018.

Sub-Information sou

22.01.2025

Sir

In the context of the above-mentioned letter, -
necessary information is available with this lett

officer, Cuttack.
This is for your kird information

Yours: faithfully
Annexure attached from A to C

81
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%

ght by Sri Surendra Kumar Patra under (RTI) Act

2005 application dated 18.01.2025, which was received in this office on

you are hereby informed that the
er which is enclosed by the mining

Mining Officer cum Publjc Information Officer

Cuttack, Division, Cuttack
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INFORMATION

I. Information from 01.11.2024 to 17.01.2025 is attached herewith as
Annexure-A.

2. Xerox copy of CTO is attached herewith as Annexure-B.

- Xerox copy of Lease Deed of lease holder is attached as Annexure-C.

4. No permission has been given by the Government for sand mining with the
help of machine.

w

Mining Officer cum Public Information Officer
Cuttack, Division, Cuttack

CERTIFICATE

Certify that all endeavor have been taken to translate the document from Odia to
English by me and typed in front of me.

/ .
4 ,“4-’—7
Cuttack DEBASHIS SAMANTARAY

Advocate

b
Date: £{[ 057200 E.No-0-42/2024
Ph-7978814485
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